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For the applicant : Mr. B,C. Sinha, counsel
“Mr, P,L, Bose, counsel

For the respondents s Ms, K, Banerjee, cowmsel ,

Heard” on ¢ 09.12,99 3 : Order Om 3 09.12.99

- D._Purkavastha, J.M.
‘ Heard 1d. counsels for both sides.

2. ‘The applicant in this M.A. has prayed for direction upon
respondents to issue one set of 1st Class 'A' post retirement

Aecomplimentd?y) pass for himself and his wife £rom Howrah/Sealdsh
to Simla and back with break joumey at Delhi/New Delhi/Kalka

on both outward anc"l returm joumeys. We have gone through the
application, It is stated by the aprlicant that he applied

to the authorities for one set of 1st Class 'A' Post Retirement
(Complimentary) pass by a letter dated 7th October,1999(Annexure -
A-1 to the M,A.) but the authorities did not sanction the same
till date; So, appropriate direction should be given to the
respondenjgs. Ms. K, Ban&% g%%%ygofo{‘h%iﬁgsggtﬁle reply.

3. Con‘;idering the aforesaid circmstanceg, We hereby direct
the respondents to passlappropriabe order on the representation .
dated 7th Ocﬁbbe?. 1999 filed by the applicant in accordance
with the extant rules, With these the M.A. is disposed of,

4, No order is passed as to costs.
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